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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
As mentioned by the hon. Dcpuly Speaker,
the Law Minister is busy with thc Banking
Companies Bill in the other House. 1 hawve
spoken to Mr. Salve and he has agreed that
this matter may bz postponed to 14th,

SHRI NATH PAI (Rajapur) : Why
14th?

MR, DEPUTY - SPEAKER : Because
Mr. Salve will not be here,

SHRI N. K. P, SALVE (B:ul) : The

matter has been kept hanging fire too long.
In view of the genuine difficulty pointed out
by the Minister of Parliamentary Affairs,
| do not mind its postponement to the 14th
but on the 14th 1 hope it will not mee! the
same fate,

SHRI §. M. BANERIJEE (Kanpur) : |
got a telephonic message that the Chairman
and the Deputy Chairman of the Indian
Jute Mills Association are here in response
to the statemcent issucd by Mr. B. R. Bhagat
yesterday regarding the strike of  jute
workers.

They are here now and the hon Minis-
ter Shri B. R. Bhagat is negotiating with
them. This is a very serious matter. |
would request that it should be impresscd
on them that unless they give certain con-
cessions, the jute mill strike is not going to
cnd, May I request Shri B. R. Bhagat
through you that he should make a state-
ment and tell us that the jute mill magnates
have agreed to do something so that the
strike will be averted? Let him make a
statement.

MR. DEPUTY-SPEAKER : It has been
taken note of. His plea has been recorded.
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MR. DEPUTY-SPEAKER : How can
I permit this? Shri Kanwar Lal Gupta may
write 1o me.

SHRI KANWAR LAL GUPTA : 1
shall write to vou.

SHRI §. M. BANERIJEE :
should be no section 144,

There

SHRI BAL RAJ MADHOK (South
Delhi) : I want to say somecthing on the
statement that Shri S. M. Banerjec has
made, The jute industry is a wvery impor-
tant industry of this country and it is a big
foreign-exchange-carner, It employs about
21 lakhs workers. Wc want the matter to
be settled. The chairman and the deputy
chairman of the IJMA are herc. 1 would
appzal to them that they should settle this
matter, We have to look to the interests of
the labourers and we should also look to
the economic viability of the mills and also
see that the country's economy does not
suffer.  Something should bz done to scttle
the matler,

DR, RANEN SEN (Barasat) : 1 fully
endorse the point made by Shri S. M. Baner-
jee and Shri Bal Raj Madhok. 1 come
from West Bengal and I know that the jute
industry is a very important industry there.
So, the demands of the workers must be
conceded, and a scttlement has to be
arrived at,

SHRI S. KUNDU (Balasore) : | have
examined the statement made by Shri B. R.
Bhagat in response to our requast but |
find certain lacunae in the statement. Cer-
tain things have happ:ned in the meantime.
Firstly, therc is a report in the mn:wspapers
that a group of th: management of IJMf\
has agreed to pay ioterim rclicf in wages;
there is also another statement by some
mill-owners that under such circumstances
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when the otiier group would not agree to
pay the interim relief, the industry should
be nationalised.

MR. DEPUTY-SPEAKER : Lot the
hon. Member write to me, I shall consider
whether a discussion is possible,
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SHRI S. M. BANERJEL : The hon.
Mipister must take note of this. It is
very urgent,

SOME HON. MEMBERS ruse

MR. DEPUTY-SPEAKER : Since

many Membors wanted 1o rise this, I had
permitted it, Therc is a strike and negotia-
tions are going on. The other point of
view has also been brought forward by
Shri Bibhuti Mishra. The maller is very
important, and already the hon. Minister
has made a statement and negotiations
are going on. If hon. M :mbers write to
me, we shall consider about how 1o bring
it up before the House.

SHRI S. M BANERIEE :
already tabled motions.
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SOME HON. MEMBERS ruse—

MR. DEPUTY-SPEAKER :
put an end to this now.

Let  us

SHRI RANDHIR SINGH (Rohtak) :

I want just one minute.

MR. DEPUTY-SPEAKER : 1
closed it already.
him, then 1
also,

have
If I have to listen to
have to  listen 1o others
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MR. DEPUTY-SPEAKER: How does it
come up just now?
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MR. DEPUTY-SPEAKER : Let him
write to me. This is not proper. This is
a controversial issuz. Lel him write to me
first. Nothing that he says will go on
record.

SHR1 RANDHIR SINGH : **

MR, DEPUTY-SPEAKER : I shall not
permit this controversy to be raised now.




